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Sm%. Chahata Devi wlias |
Chahity Devi, aged about 25 years
W/e Shri Muikesh Kumar Ly

R/0 House No,248 Mohalla- Abkari,

Muzaffar Nagar.

(By Advocate : Sri K.K. Mishr,)

Union of India

through Secretary
Ministry of Communication,
Department of Posts India
New De lhi.

Senior Superintendant of Post Offices,
Muzaffar Naggr.

Senicr Post lMaster
‘uzaffar Nagar.

Smt. Sumitre Devi,

Vi/o Prem Chand,

R/o O/o G.M. Te lecon,
District Muzaffar Nagar.

ses v e s -.Rﬂspondel'lts-

(By advoczte : Sri Saumitra Singh)
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By this O.A. filed under section 19 of Administrative

Tribunals Act 1985, the applicant has prayed for the

following relief(s)

#(1) That this Hon'hle Court may graciougly be
pleased to direct the respondents to mention
the name of applicant in salary voucher in
place of respondent NO.4,

(2) That this Court further be pleased to direct
the respondents not to dispensed with the
service of applicant as part-time Safeiwali
till reqular selection is made.

(3) And this Court further be pleased to pass such
other and/or further order as may be deemed
necessary in the circumstances of the case".




2¢ Shorn of supart. *"% material

lies in very narrow c-cmpass. As per the

in the application, the applicant has been works
§ f | Dak Ghar as S-afaiwala since rch %,_,_ 2003. _
| alleged that the pay/salary for the month of June, 20¢
not been paid and the voucher has come ﬁi:-’_. 1";“-}_-_'5:_1':_:-' of ¢

Devi. S he appretends that the name of S mt. Sumitrs Devi

appears to have been written by inadwertance. She ‘

reques-t to the Competent Authority to correct the name by
‘ letter dated 30.07.¢4 (Anmxuxﬁ A—l?)- Shke has further
represented by her letter dated 03.07.2004 (Anmexuré A-18).
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3. Without geing inteo the merits of the case and without
/ calling for counter, I am of the view that the interest of |
| justice will be hetter served if a direction is issuéd to i
the Competent Authority to consider and decide the represen~ | |

- T ta-tion dated 3.7.2004 (Annexure A-18) by a reasoned and

speaking order to be passed and communicated to the applicant

*; within a period of two months from the date of receipt of
! | this order. Respondents are also directed to look into her S
grievance regerding the non-payment of her salary for the ‘ |
month of June, 2004, If sie hes worked for the peried in

questicen, she ma‘y be paid as‘ per rules.

is
4. Accordingly, the O.A./disposed of at the admission

stage itself in terms of the above direction.

No order as to costs.
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